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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL /29
PRINCIP AL BENCH

N2y DELHI,
- 0A 1032/96
- -MA 1259/96

New Delhi this the.i0thb day of April,1997

Hon'ble Smt, Lakshmi Suaminathan, Member (J)
Hon'ble Shri K,Muthukumar, Mamber (A)

Shri §,K, Malhotra,

General Manager,

26, Sardar Patel Marg, Rly Coleny, ’

Neuw Delbi, : eoo Applicant

(By Advocate Shri H,K,Ganguwani )
: Vs,
Union of India- through

1, The Chiarman Railway Board and tha
.Principal Secrstary, Govt,af India,
Ministry of Railways, Rail Bhauwan,
New Delbi,

2, Shri B.K, Khare,
Chairman & Ex,0ffice Principal Secretary,
Govt.of India, M/0 Railuays,
Rail Bhauan,
Neu Delhi=1

3, Shri L.K, Sinha
Membar(Mechanic) & Ex-0Ofticio,
Secretary to Govt,of India,
M/0 Railways, Rail Bhauan,

New Delhi=1

(By Advocata Shri E.X. Jossph,lzarned senior
coungel along with Shri V,35,R, Krishna,
learned counsel through proxy counsel Sh,
R.ieShukla)

«s» Raespondents

O RD ER (DRAL)

§

(Hon'ble Smt,.Lakshmi Swaminathan, Member ((3J)

Shri H;K.Ganéuani,learned Counsel submits that hé
seeks permission to uithdraw this application as the applicant
has already heen appointed as Chairman of RITES and,therefore,
he doeé not p;esé'fhe relieFa,ézé prayed for in this
applicétion._ | ’ '

2. - In vieu of tha above submissions of the learned

counsel for the applicgnt, permission to withdraw the 0a is

granted, _ o .

3o | CoAs is dispossd of as withdraun. - ,
\/ti/%i(/// f&kkAz;/S;yvq~4éLe—”,/“

(K.Mubhukdfmar) (smt.Lakshmi Swaminathan)

‘Member (A) ‘ - Memb er(3J)

sk




